
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

OA.70/92 with MA.1819/94 and OA.71/92 with MA.1821/94

New Delhi, dated this the 12th of August, 1994.

Shri N.V. Krishnan, Hon. Vice Chairman^A^

Shri C.J. Roy, Hon. Member

1. OA 70/92

2. N Raaavtar H Ramji Lai

3. N Caj Raj R Hari Singh

4. N Radhakiatian R Narain

5. M Puran R Thokal Nath

6* H Baa 3|ial R Ram Chand

7. n 3agdiah R Prabhmt

8. N Ram Phool R Nanaga

9. • Shagwan Shai R Nathu

10. H Ram Khilasi R Baba Lai

11. m nohan Lai R Bhori Lai

12. R Hira Lai R Bhoriya
13. n Hazari n Shoriya

14. R nadao R Narain

IS. R Chajju H Ram Oayal
16. R Gtiiaa R Khaniya
17. R Kishoro R Ganash

18. R Ran Swarup R Shoo Dan

19. R Ramash R Oharmu

20. R Sujan R Oar Karan

21. Kalu Ram R Shyam Lai
22. Ptialad R Ram Dhan Applicants

All working as C/L Gangoan/Laboyr tindar
Assistant Diginaor, Wastorn Railway, Bandikwli
and r/o c/o Sunil Gonoral Storo, nahrouli Road,
Raj Nagar, Palaw Colony, Now DoIhi-4S

2« OA 71/92

(jU

1. Shri Puran a/o Shri Nodi
2. R^ Birfoal R Ram Lai

3. R Rajondsr R Ramdav

4. R noti Ram R Nagi Ram
S. n Gangai Shai R

Shawaria
6. R Kalyan R Arjun
7. R nool Chand R Lala
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e. Shri Sarvan a/o Shri Ram Phool

9. • Ram Kishan R Samray
10. n nohar Singh R Oaroli

11. N Chajo Ram R
Kanchan

12. tt nohar Singh R Nanva

13. Chajo Ram H Gangs Ram
14. G Giri Raj R Ram Kumar

15. M Bhanwar Lai R Ramji Lai
16. H Ram Bharosy R Ram Shai

17. n nangal R Khyali
18. H Sohan Lai R noti Lai

19. n Atar Singh R Umed

20, n Amar Singh R Nangtum
21. « nti Ram R Umad

22. n Lai Chand R Parbhati

23. n Khaniya R Ram Shai

•

CM

n nunahi Lai R Bhori Lai

25. n Arj un R Pirbhu

26. m Kaaav R Hari Ram

27. n Ram Kiahan R Giri Raj
28. R Ram Gopal R Ram ChMder
29. R Oagdiah R

Kanhan

30. R Chati R
Smwanta •

All yara yorking as C/l Gangman undar Assist'
Applicant*

j naxxiiay, Banefikui«and yo B-30, Hira Park Nay, Oichau Road,
Najafgarh, Nay Oolhl (Hav« Rejandar Singh)*

V.P.Sharwa, Advoeata for all tha applicants
Xfi wOirn OAs#

tfaraua

Union of India, through

1* Tha Gansral Nanagar
Uastern Railuay
Church Gata, Bombay

2« Tha 01« Railyay Hanagar
Uastam Railuay
3aipur

3a Tha Sacratary
Railuay Board
Rail ^auan
Nay Oalhi

4, Tha Aaaiatant Enginaar
Uastam Railway
Bandikui ^^ Raapondants

By Shri Roaash Oautam, Advoeata in both OAs.
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ORDER (Oral)

(8y Shri NtV«Krishnan» Hon*dIe Vice>Chairaan(A)

Both thsse OAa are listed for direction today.

When they uere taken up» the learned counsel for both

parties agreed that these OAs aay be disposed of

finally as a slnllar natter (OA 2441/91) Netran & Ore.

Vs. General nanager, Uestem Railway 4 Ors., was dis

posed of on 26.5.94. In view of this subnlsslon, both

the OAs are being disposed of^ following the judgenent

In the case of Netran & Ore (supra).

2. The prayer of the applicants Is to direct the

respondents to consider then for regularlsatlon of

their servicen as per Railway Board's letter dated

11.9.86t In preference to junior and outsiders and

also that the respond ents be directed to engage then

In preference to the juniore and outsiders.

3. This very prayer has been considered In Netram's

case. Thsrefore» following the orders passed In that

case, we dispose of these OAs with a direction to the

respondents to Include the nanes of such of those appli

cants who satisfy the criteria now, having acquired ten-

porary status and to Include the nanes of the applicants

In the Live Casual Labour Register In accordance with

Railway Soard'e circulars dated 28.8.87 (Annexore A-13)
and finally to engage those applicant as casual labours

as and when need arises In accordance with their seniority
In that Register. Us nake It clear that the applicants
nay give a representation to the authority concerned
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within a period of one eonth fro* the date of

receipt of this order to the effect that they do

aatisfy all the conditions in regard to their

eligibility in accordance with Railway Board's

circular dated 26«6*67» Let a copy of this order be
placed on both the files.

4. nAs for vacation of stay have becosie infroc-

tuous and therefore disniased.

/kae/

(C.a.^Roy)
nenber (3)

(

(N.V.Krishnan)
Vice-Chairean(A}
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